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Judgement

P. Jyothimani, J.—This writ petition is filed for a direction against the proceedings
of the 3rd respondent dated 1.6.06 and 12.09.2006.

2. The case of the petitioner is that while he was working in the 3rd respondent
school, certain charges were leveled against him to the effect that

he was involved in sexual assault against the students in physics laboratory and
it was based on the said charges to which the petitioner has already

given his explanation, the enquiry was conducted. It is seen that throughout the
enquiry, the petitioner has participated and ultimately, the enquiry

officer''s report has been furnished.

3. As it is seen from the enquiry report dated 12.9.2006, which is also impugned
in the proceedings, the enquiry officer, viz., the 3rd respondent

has found that the petitioner was involved in the said charges which is
unbecoming of a teacher. It was in those circumstances, the enquiry officer''s
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report has been submitted, based on which the show cause notice has been
issued calling upon the petitioner to give his explanation about the

proposed punishment of dismissal from service. It is at this stage, the petitioner
has approached this Court.

4. The case of the petitioner is that the enquiry officer''s report does not reveal
any evidence which has been given against the petitioner either by

the parents or by the concerned students. That apart, it is also the case of the
petitioner that in the absence of evidence, the petitioner being a

teacher is victimized and therefore, it is in violation of principles of natural justice.

4. On the other hand, after going through the enquiry report, I am fully satisfied
that it is not as if the petitioner was not given any opportunity at all.

As I have stated earlier, the petitioner has submitted his explanation and he has
participated in the enquiry in detail and having participated and

having found some difficulty in the enquiry, he has chosen to challenge the
enquiry report and also the show cause notice.

5. I am of the considered view that not only there is absolutely no substance in
the contention of the petitioner and also the writ petition is at

premature stage. Inasmuch as the impugned order is only a show cause notice
under which the petitioner was called upon to give his explanation

for the proposed punishment based on the report.

6. Giving opportunity to the petitioner to give his explanation to the show cause
notice, this writ petition is dismissed. It is always open to the

petitioner to work out his remedy in the event of the final order being passed.

7. The writ petition is dismissed with the above observation. No costs.
Consequently, connected M.P. is also dismissed.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/n-mahadevan-appellant-hash-the-... Page 2 of 2



